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;%f* CANTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENC

Registration (C.A. No. 216 of 1989)

S

L

Dr. Garima Srivastava «es Petitioner

Vs,

Union of India & othérs ..+ Respondents

Hon'ble Mr, Justice K. Nath, VC,

2 B Hon'ble Mr. K, Obayva, AM

P
M

(Delivered by Hon'ble Mr. Justice K. Nath, VC)

This application undef Section 19 of the A-dministrative
Tribunals Act, 1985, ﬁas been filed by the applicant e
praving fér a direction to the respondents to allow the
applicang to continue in serVicé as Medical Officer of
the Central Government H ealth Scheme, Lucknow, together

with continuity of service w.e.f. 30-12-1982, the date of |

her initial appointment. It has also been prayed to

143

& reqularise the applicant's appointment as Medical Officer.

. 2. Counter affidavit/Rejoinder affidavit have been

exchanged.

2

3. It appears that the applicant namely Dr. (Smt.)
Garima Srivastava was initially éppointed.on 22-12-1982
for a pericd of 89 days lasting ¢ji 19-7-88 and that |
appointment continued to be exfeﬁded after short breaks
from time to time with the last renewed appointment by order
dated 21-4-1988 (Annexure-23). This order clearly mentions
that the appointment of the applicant wes purely on |
monthly wages (contract) basis for a pe:riod of 89 days

with the right of the respondsnts to termingte the

i Q?V\ petitioner’'s services at any time without any notice or
4

without assigning any reason. The term of this appointment

-
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was to expire on 19-7-1988 and on that date the

o

petitioner submitted her resignation (Annexure B-1) in
the following words:

"I hereby’tender my resignation w.e.f. 19~7~1988.
This is for your kind information",

It is also admitted in para 3 of ﬁhe petition that soon
after expiry of her contractual period of service, she
alongwith her husband left for IRAN where her husband is
reéiding and is serving. The petitioner vame back to

India on 21-2-1989,

(rgﬂ‘

4. The grievance of the petitioner is that her letter
of resignation was never accepted by the respondents and
uhless it was accepted, the services of thepetitioner

ﬁ cannot come to an end. ‘There is no worth in this
contention. The resignation was tendered by the petitiocner
on the date on which the Speéific period of appointment
came to an end. T hat being go, there was nothing to be
accepted in the letter of resignation (& nnexuré B-1).

All that the petitioner mentioned ipn her letter of
resignation was that'she tenders her resignation w.e.f.
19-7-1988. This is for your kind information'. There was
no occasion for recording proper acceptance of resignation,
but the subsequent conduct of the pgtitioner confirms her
intention‘to give up her job for good in as much as she went
to.a foreign count;y with her husband and came back

- ~ there from after al=most 7 months.

5. In the case of renswed appointment from time to

time with artificial breaks, the_peﬁitioner cannot derive
any benefits because it is the definite case of the
respondents that the post of Medical Cfficer was to be
filled up in a recular manner throuch the Union Public
Service Commission on the basis of combined me-dical

examination and interview, Since that process was not
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making any progress, time bound appointment was being
maﬂeAfrom time to time under the orders issued by the
Ministry. It is for this reason that short dﬁration
appointmeﬁts were given to the petitioner from time to
time with genuine breaks in service.

6. In view of the above, the petitioner is not
entitled‘for any of the reliefs and the aforesaid petition

{
is dismissed. . Parties shall bear their own costs.

(V.Ca)

“Lucknow : DRated -

July RS .. 1990,

B3
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Circnit ften ch. Lucknow

‘f' ’ . . Datc of Fiting Q_Q\%‘gq .
vt y . ‘j; | Batc of Receipt b) Past.. ., _ \3\
I FORM-T By R“mrm \
\ | APPLICATIOI». UNDER SECTlOI\a 1S OI‘ THE ADMIKISTRATIV E TRIBUIIALS '
| ACT, 1985
Dr.(smt. )Garima Srivastava  eee fpplicant
Versus
I Union of India & others | Respondents
INDEX
| ﬁl}t Descrip.tic;n of dcéuments reliéa'upo'n R I.Da.ge.ué
N P> * — , _
- 1. 4pplication : | 1 t0 10
\ .. i _ _
Elrue nhotostat copy of letter gated 1982
calling the applicant for interview
3. £n gg;re [0, 2
True copy of letter dated 22 12.82 offer
of agppointment.
: 4. - Jorexure 10,3 o | .
. ‘True copy of order date 6.5.83 ' ~
: } 5. Aprexure Ko,4 .
T Irue photostat copy of order dated 29.6.83 "
0. 6. Agggxure No,5 |

True copy of order dated 28.9.83
7. Annexyre N.6 | |
B True cOpy'of order dated KIL
- 8, | xure ' '
True copy of order dated 23.3.84

9, Apnexure 10,8 - o -~
- True copy of order dt. 21 6 84 :

10.  Anrexure 1.9 ’
. True copy of order dated 19.9.&4

11. dnnexure 0,10
True copy of order dated I$ 12 &

ipnexure No.
Tme eopy of order dated 18.3.85

1re No, 12" ’ '
True cOpy of order dated 17.6.85 . ~

Annenme Iuo 13
True copy of order dated 18.9.85

Anrexure lo.]14 ’ | &V\'\Q\
True copy of order dated 10.12.85 \/”O’“

(contd....2) L\/OWE\
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,ﬁao.@gscrigtlon oL paberédoc&entb relied upon l g .

16.

17
18.
19.
20,
21.
22,
23,
24.

25,

26.

Anneure No. 16

True photostat copy of order dated NIL
appointing petitioner from 13.3.86 to
Te 6..86

Annexure ¥0.16 ‘
True photostat c0py of order dated 5.6.86 o

fnnexure No.17
True copy of order dated 3.12.86

Annexure N0,18
True photostat copy of arder dated 5.3.87

Anrexure Ho 919 -
True copy of orderdated 8.6.87

Anpexure No.Z20
True copy of orderdated 4.8.87

Anne*:g,re No.21
True copy of order dated 26-10--87

Annedire No.22
True photostat copy of orderdated 21.1.88%

Annexure No.23_ '
True photostat copy of order dated 21.4.88

Annexure o.24 ‘ |

True photostat copy of certificate ,
dated 7.7.88

Power

Dated:o
Lucknow

August 1989

Signsture of the Applicant
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1N mEICENERAL MI‘JIumﬁTIVE TRIBUNAL anmxom. BENCH
ALLAHABAD
OIRCUIT BENCH AT LUCKNw
Griginal @plication Yo. 2/€ of léSQ(L)
. hY | (ent.) Garima Srivastava, aged sbout 35 Vears
wife of Dr. Neel Kamal Srivagtava R/0 ¢/0 Shri S.P
Srivastava,' SRINIKETAN' Gurdvera Road, Luckroy,
fermérly pésted as Medicai Officer Central Govt.
Health Scheme Di spensary Lio,3 Iuckroy ... fpplicant
| - Versus | }. .
1. Unionof India through the Secretary, |
Department of Health & Famlly Velfare,
‘_y' Government of India, lew Delhi.
A ‘. 2; The Chief Medical Offieer,Central Covt,Health

Scheme , Luckroy. . S
. 3. The Medical Officer Incharge, Centrel Govt.

Heplth Scheme, Dispensary No.3 Iuckrow.

. . Respondents

Details of fpplication :

1. Partieculars of the order i T!ﬁvs*application is
. against whiich the application |
made: | I directed agalmt the

illegal. action of the
respondants 1n appointing the applicant on

cont,ract basis on the post of Medical Officer
froum time to time for a perilod of 89 days
at a time w.e.f. 22.12.1982 till 19.7.19&8

cer—————

ard not renewing her contract thereafter.
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The applicant by means of this application
1s also challenging the aforesaid action

of the respordents 1in mot allowing her t

contimue in service beyord 19.7.1988 |

as well as their action in mot regularising
her on the post of Medical Officer despite
her serving the respondents for more than

6 years.

Voo | 2. Jurisdiction of the

Tribungl :

3. Iimd tation:

The spplicant declares that the subject

matter of the grievamevagginst which she

wants redressal is within the jurisdiction

of the Hon'ble Tribunal.

The applicant furth8r declares that since

her grievance against which she is preferring | -
the instant application is a continwous

cause of agetion as every day on which

 the respondents have ot gllowed her to

e

continve in service a fresh cause of action
accrued to her and goes on accruing to
her ana élso since her claim for regulgrisation
of service is also a.continuous cause of
action, this application 1s within the |
1imitation prescribed in gection 21 of the
Hministrative Tribunal 4ct,1985. ,

In case the Hon'ble Tribunal comes to
the conclusion that the grievance raised

by the applicant does mot give rise to
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< | ‘a continuoug cause of action, the gpplicant
' submi ts that under Sub section 3, the Hon'ble
Tribunsl has the power to entertain ah
;. o applicaftion beyond the pPrescribed perioq
. of 1im tatlon and inviey of the above and

in viey of the fact that the applicant

| got married °n,1° 4, 1988 il.e. soovnai‘telt

! S o o AP

o | | the expiry of her contractual period of
]

f‘} ~service and thereafter she alongwl th her
| husband left for IRAN where her husbang
o3 1s residing and is serving as well as
3 the fact that she returned to Indig
on 21 Eébruary 1989 vwhemeafter she
gave birth to a ehlld on 26.5.1989,
| ) f | | she could mt prefer the inst‘ant application
wvithin the limitation prescribed urer
the Agministrative Tribunals ct ani
o ‘ o | as such it is neéessa;'y in the enls of
) J | - Justice to her that the Hon'ble Tx;i‘bunal
o, - may be pleased to entertain her gpplication
‘ in exercise o’f powers vested in 1t
- under section 21(3) of the Agministrative
Tribunal Act

. |
' 4,F4CTS OF THE CAgE: |
: . I) That the applicant who holds the Degree

of M.B.B.S. and 15 a qualified Medical

practitioner, in response to an advertisement
calling for applications for the post of
Medical Officer unger the _Central Govt.
Health Scheme Luckmw, applied for the same

. — , and in responsé to her application, she
I

. 4
] O\NQ "
.
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Annex,1l
| he II.
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g z.
A
Atinex. No.2

III.

Y
(4_) |
received a letter dated 1982 issued by ‘tne Chief
Medical Officer Cen’rral Government Health Scheme "
Luckmow calling her for an interview for the selection

of Medical Officer scheduled to be held on ;

-3.11.1982 in the office of the Chief Medicsl Officer
Central Government Health Scheme,Iickmw. A

True copy of the concerned xx letter is being

annexed hereto: as ANNEXURE O.1.

That the applicant duly appeared in the aforesald
i'nﬁe_rview and on being 'successfiﬂ in the sailgd
interview by ‘_me‘an_s of an‘_orde’r dated 22.12.1982
1ssued by the Chief Medical Officer, Central
Government Health Scheme ,Luckhow, ‘the applicant

~was offered the post of Medlcal Officer on monthly

wage basis under the Central -Covernment Health
Secheme Iucknow on g 'consol-i_dated pay of.Rs.Gso,/— -~
per month, A’'true copy of the concerned order

1s annexed hereto as ANNEXURE NO.2,

That the applieant ‘duly accepted the a'foresaid»

of fer and joinnd as Medical Offficer and was posted
to the Central Government Health Scheme Dispensary
No.2 Lalbagh, Lucknow.

That the aforesaid appoimment of the applicant
as would be evident from the aforesaid order itself
was for a period of 89 day’s or till such time the

| post was filled on regular basis,whichever ms

*earlier. : ‘ : :

That the aforesaid appointment of the applicant

was contimed from time t0 time for a period of



(5)
A - 89 days at a time by the Chief Medical Officer,
- Central Govt., Health Scheme, Iuckrow ¥mme and
the .- same eon‘lixiued till the applicant's last
appointment which was made by meansv of an order
dated 21.4.1988 passed by the Chief Medical
Ofﬁcei', ‘Central Government Health SchemeN,Lucknow
appointing her for a period of 89 days with
effect from 22.4.1982 to 19.7.1988. The applicant
1s filing herewlbth the copies of the order dated
A 6.5.1983, appointing her with effect from
o | 11.4.1983t 27.6.1983, order dated 29.6.83
| “appointing her with effect from 29-6-83 to
25.9.1983, order dated 28.9.83, appointing her
with effect from 27.9.83 to 24.12.1983, order *
dated NIL passed by the respondent 1.2 ‘appointing
her with effect from 24.12.23 to 21.3.1984,
order dated 23.3.1984 appointing her with effect
from 23.3.1984 to 19.6.84, order dated 21.6.1924
l .. appointing her with‘éffect‘fromi 21.'6.1984.120
. 17.9.1084, order dated 19.9.1984 gppointing her
% 1111234 9péointing.  **yith effect from 19.9.198%4 to 16.12.1984, Orderdtlg,lé:
dated 18.12.1984 0 -16.3.1985, order dated B
18.3.1985 appointing her with effect from 12.3.2& 85
to 14.6.85;-vordei' dated 17.6.1é85,appointing her
with effect from 17.6.85 to 11.9.85, order
dated 18.9.85 appointing her with effect from
18.9.85 to 11.12.85, order dated 10.12.85
appointing her with effect from 13.12.85 to
11.3.1986, order dated NIL appointing her with
effect from 13.3.8 to 7.6.86, order dated 5.6.86
appointing her _with effect from 10.6.86 to 6.9.26,



VI

VII.

%,

~(8)
order dated 3.12.%’appo:inting her with effect
from 6.12.86 to 4.3.1987, order dated 5.3.87
appo.inting. her with effect from 6.3.87 to 2.6.87,
order dated 8.6.87 appointing her vith effect from
4.6.87 to 31.8.87, order dated 4.8.87 appdnting
her with effect from 29.7.87 to 24.10.87,
order d.afed '26.10.87, appodnting her with efrfeet
from 26.10.87 to 22.1.88, order dated 21.1.1988
sgppointing her with effect from %18Q to
20.4.8 and the order dated 21.4,82 appointiné
her with effect from 22.4.1982 to 19.7.19¢8
as ANNEXURE NO. g3, 4, 2,8, ¢, 8, 9, _'|_Q, 11, 12
a3, 14, 15,16,.17, 18, 12, 20, 21, 22, and 23

respectively.

That the aforesald sppointment orders clearly
sow that the applicant has been in contmous
service of the Central Govermment Health SCheme
with effect from 30,12.1982 Wi thout any break,
whatséever, contimously excep t for the notional
breaks given by the respondents on account of the

1n;érvening holidays bretrween'the expify of one .

period of appointment and the beginning of a ney

period of appointment which practice can be

regarded as notional and of mo consequence,

That the aforesald facts further g to show .
the arbitrary and-illegal action of the respondenté
in continuwusly appointing the applicant for fixed

periods of time for more than 5 years without

el ther consldering her for regular sppoIntment or

infact without even making any efforts to make “
regular appointment on the post of Medical Officer,
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VIII. Thatitis pertinent to point out here that the

- applicant on account of her marriage, whichwas

- fixed on 10th fpril 1982 before the expiry
Of her last period of sppointment 1.e. 19.7.1982
had submi tted resi gnation from her post with
{ effect from 19.7. 1988, but it 15 submi tted that
| the said....xesigmnﬁis ineff:ective as in any ecase
the period of appof.n;:ment O0f the applicant came
i to an emd on 19.7.7088 énd as such the resignston
submi tted by the ;pplicant under coercion amd

possible apprehension that she wuld mt be able
to continue in service after her Inarriage, 1s

1nefrective and cannot be taKen into consideration

to her detriment.

| IX. ' That the fact that the applicant has been serving
7 @ ' contimously with effect from 30.12.1982 11
19.7.1982 would be evident from g certificate

\»h/

dated 7.7.1982, issued by the Chief Medical Officer”

L Central Govermment Health Schems Luckmow, certifylng
therein that the.mrncant had served as a Medical
Officer with effect from 30.12.1982 t111 date.

L A trt_:_le" copy of the concerped Certificate is amnexed
Annex.24 hereto as ;J.ENWRE NC, 24,

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

| A. Becauge action of the respondents hereto in
repeatedly appointing the applicant on fixed
term basis is arbitrary, 11llegal and violative .
of Article 14 ani 16 of the Constitution of India.

U\/W B. Because the respondents ought to have considered

CJ\/C(\T\\P | the applicant for regular appointment on the post
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of Medical Officer, moreso in view of the fact
that the post concermed was Of a permanent

nature ani was likely to contimie indefinitely.

C. Because the Hon'ble Supreme Court of India has
in a mmber of declslons deprecated the
practice of making time bound appointments and
ot considering the persong so appointed for
N7 ¥ -regular sppointment am has also glven
| direction to the Unfon of Indla to prepare
'a scheme for regularising the service of
the persons who had ,,.c,oriti nuéusl.y served

temporarily for one year or more.

D. Because the fallure of the respondents
+ in mt allowing the applicant to contimue

1in service after 19.7.1982 is alwo arbitrary
and 1llegal as there were. reasons on the
basis of which the applicant (;Qilld have been
refused for remewing the contract of =
appointment moTe so 1n view of the fact that_
there were mo coliplaints of work and conduct
agalnst the applicant and mo regular
appointments for the post of Medical Officer
had been made by the respéndents_.

6. DETAILS OF THE REMEDIES EXHAUSTED:

_ Since the applicant has m Temedy available to her
against the g'ievance, raised in the instant application,
she is filing the instant application without avalllng

of any remedy.
m&o\r@«

[4TTERS HOT PREVICUSLY FILED OR PENDING WITH aANY
OTAER COURT.

G
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N - The applicant furtherdeclares _that she has mot

regarding the matter :ln Tespact of which this
plication has been made, before any court of
law or any other authority or any . other Bench of
the Tribunal mr any such application, writ
petition or suit is pending before any of them.

8 RELIEFS gOUGHT;

In view of the facts mentioned in para 6 above,

the appli cant prays for the following reliefs

1) To direct the raspoments hsreto to allow
the _applicant to cOntinue in service as
Medi c.;a,l_ Officer of the Central Gev,e_z:nment
Health gcheme, Inckmovw, together wdth
| | contimity of service with effect from
f 730.12.82, the date of her initial sppointuent
y i am,.,,.,p,a{yrgemnt.ﬂei‘.‘_.;_.s‘aliaz,‘_x,_as and when the same
falls due together with the arrears of the same.
ii) Direct the respon@ents hereto to regularise _
the applicant on the post of Medical Officer
‘Wee.f, 30.12.8 aml grant . her all consegnert!al
benefits including senfority ete.
111)  Any other reliefs deemed f1t and proper in
the circumstames of ‘the case, including
the relief awarding cost of this petition
in favour of the applicant.
9. INTERIM ORDER, IF ANY, PRAYED FOR:

Pending final decision on the applicatzcrx the
applicant seeks the foll%ring interim relief:

e :
W\/S) . 4 direction may be issued to the respondents
w ‘ o allow the applicant to continue in service as



€10y R
A  Medical Officer Central Government Health S¢heme
Luckrow during the pendency of the instant

applicant.

10. In the event of applicant belng sent by reglstered
post, 1t may be stated whether the applicant desires to
have oral hearing st the admission stage and 1f so,
he shall attach a self-addressed Post Card or Inlami letter
at_which _1nt1méti93___regarding the date of hearing

> could be sent to him.
NOT APPLICABLE
A XS m:zpﬁszﬁlp‘ifgggym aEE
12. Iist of enclosures : *

(13 #pplication
(2 AnnexureNo. 1, 2, 8, 4 5, 6, 7, & 9, 10,11,

12, 18, 14, 15, 16, 17, 18, 19,20,21,22,
¢ j- 23 and 24.

K - VERIFICATION

I Dr(smt )GARIMA SRIVASTAVA, wife of Dr. Heel Kamal
 Srfivastava,aged about 35 years, formerly working as
Medical Officer,Central Government Health Scheme,

' Dispensary No.3 Luckmw, B0 G/0 shri 8.P.Srivastava,
' SRINIKETAN' Gurdwara Road, Iuckrow do hereby verify

- that the contents c:?fi.zaa.ra.,81.’'s.aphsz_,,__,‘,_. |
are true to my personsl kmowledge,amd paras
are xrxe believed to be true on legal advice and that

/
I have ot suppressed any mgterial fact. 0\/&
Date:g2/q/ 1089 | L@\/\f\v

Place: Incknow Signature of Applicant
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Govt. of India
Gentral ovt. Health Scheme ;
Gung talia f] u.bu-p Marg LucKnqWy

.L)atc“‘lt:’? _ &@ %/@
Orf1Cs Oh)uite '

7 : . . - .
'DI‘. /616\(\;'\‘\(\ ., »S.... vy L X }(4 A

hereby engaged as Medical Ufficer on purezly mcntnly wage

\ contract)basis for a period of &% <4L. £
days wee,fe 22 WS § 019 0.9 d) and this

13

e - Jclx;wM 5 S lvu\Jwi is herepy posted ot CGud dispensary

this office reserves the rigat to terminate his/ her services
&t any time withcut uny notice or assigning any reason thereof .

e will get the pay of Rs, 2000/-( Two thousund) F.M.
eplus all the other aullowances viz NPa, iRa, CCa, Ja etc.
as umi admissible under rales to cther Jr. Medicel Officers
on the pay of lis, 2000/; from time to time at this station.

R -

el

No. j> Luc«now with instraction to report
for duty to Medicul Officer Incharge CGiaS dispensary ho. g

:H(ﬁ 4
Oentrgfisf g; lthfgéﬁeme

CKnow,
o, : 5
"\/ Dr . .ﬂ‘ ey "(% "\«-‘“—-'\, gmn \r iy _,’[kg \_,(n) : : ;

. . . - A RN R )
Ty s M 1oy g\ NN U SO \___,\L':(;_.
Copy to:-

| 1. acccuntant, CGu$, Lucinow. |

2. P.alG. LMC, & Hospitul iew Dela. N

3. #0I/C, CGHS, dispensary uojy for information and =
with the instruction tait the joining report of

_Dr.,Q “avoe e, may be sent to this office.

\
: Y Chier Medli’? W s eroer
* : Central Govt, idealth Scheme
: Lucknow,
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Central Government' 1.
9-A, Rana_Part

L

An interviayg £or tho

Ry

Wil He held on

Medical Officer,

at 11.00 , oI,
t 11.00 A.M ’lt‘?’ ﬂ S
'Shriﬂﬁnqﬂﬁmzxigﬁ~.

Mo, :3-.% /BL=COHS /L1

Govormmant of I

™

nddia
alth Schomne

ap Marg, Lucknau-1

v

Datee

L4

H

eguired to Present himself at th

nentianed above

certificatos of

Dirth ana of 3.C

[ }"-;., by ).

for interviow, He

educatisnal quali

oSS0, 4T any,

Chief
Central,Gﬁv

hs

Selectinn of

Reve Praja

e

1982

in the offico ~f Chief
Contral Government. Health Scheme,lucknow

7\

€ time place

should_brinq

\o, '}Y\_(.\j‘\i-—g S I A

andAata

Dricinal

fications, date nof

I

NOT DA i1 bl e ) :

Medical

L
’-

R = /"/‘-t;arr:/

Mt icer

emment oy 1ep 3chaeme

© Lucknow

N /,
Prerceccs M7 NI <

/SR

\422%_~ ?”~'(

o

2

~s

e

Fen et therefore
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Medical Offleer. (Jr,,

Scheme . Lucknow »n a pay.of R5.650/-P,M, plus allowances i.e.A.R -A.,C.C.A,
D A.,A D .A., and N,P,A,  as admissible.'

2. ,

" F ; - -
/95750L6¢¢04/41 /LCQ 51~
/ . E ‘ A = Pepistered Web
{ ! . ' . F
/ A o ‘ - : , /\]
G . Mo.3- 46/81-CGHS/1K0/ 87 7L( |
i R . Govt of .India
B Central Govt,e" Health Scheme, ‘ C ‘
A~Rana Pratap Marg,Lucknow. - . - R
“ N | Dated: o+ |2 ¥o
MEMORANDUM
Dr.

: __1s hereby offiered a post of
on monthly wage basls under the Centrad Govt. Heglth

The terms of appointment is-aa under - ,' .,
| The appbintment will be- purely -on nonthly wage basis, for a period
of of 8% days or till the post is filled. mn reqular basis, whichever is
earlier, Thhs office, however reserves.the right to terminate his/her
services at any- time without any notive.or. assigning any reason there of.

3. '.z N} candidate who has more than sne wife/husband living or who
saving a spnuse liviwg marriage in any case in which such marriage is
void by reasow nf its taking plage-during the.life.time or such spouse

shall be'eliqible for appointment t» any 6f the services under the Govt.

of India sfxx uhless the Govt..of .Indla after being-satisfied that there

are Sp601a1 qrgunds for d91ng to exempt any male candidate from the oper-
ation this rule.,

s

; N Do No candidate app01nted 5} | mgnthly wage basis wild be entitled for
f ,earned‘Leave, Medival leave and conveyance allowance.
5 “'&_ The appOLntment will be further 5ubject tO'
54?t1 'jThc'production of Certificate of fitness from the competent Medical
- .- - Authority.
s Taking of ay, math ‘of allegiance tn the Constituion of India in the
", -+ < prescribed.from.

. 'Production of the follow1ng originhl Certificates.—

[T}/i. »~Degree/Diploma/Certifirate\of Educatign and other qualifications(
',&* S (also"bring2 attestee.eopies of each) \
fi.. | Certificate of age/date of bith,. "

B \*iii. - An attestation form duly filled . - : o

‘@,fiA gertifi@ate nf vhararter from a : . is /Gazetted
,f“officcr(twa)a proferma of the same is enclosed s T

Certificate in the presoribed form of previous employment, 1f any.

If awy de?laratinn giwen or 1nformationfurnishing by’ th2 Candidates
~proves to b& false or if she candidate is found t» have willfully
. supressed any material’ informatinn he will be liable to removal

- from the serviee. or 'such other action as Govt. may'deem necessary.

y.. If Dr, (HJSS) Garlnm uri\e«tv - accepts the offer on the
.above terms ke/she should repnrt to the undersigned immediately
~ latest by 31, 12.82 «If no reply is ' recelved or the

Candidate faills t® repnrt personally by the prescribed date,. the'
offer’ will ‘be treated as. eancelled. o, !

B
.,\'l ,




[347;‘

| 4957/?4%Zé44e_ Ak, I |

No.3-46/82 ~CGHS/LKO/ < 242//3 [ ggp,
Government of India, ' //

Central Government Health Scheme, '

9-A, Rana Pratap Marg, Lucknow.

Dated the ¢ —C — 1983,

OFFICE ORDER.

_ Dre (Miss) Garima Srivastava is hereby
appointed a~s Medical Officer on monthly wages
(COntraCt) baSiS for 78 days iceo_kuaofol110401983(FoNo.)
t02746.1983 or till the post is filled on regular
basis, w-hich ever is earlier at a pay of Rss650/=

plus other allowances.viz.H.R.A.,C.C.A.,DA/ADA, and
NPA as admissible to other Jr. Medical officers on

the pay of %4650/~ from time to time at that station.

Lt .‘
(DR. P.B.DE CHOUDH Y) -
Chief Medical officer,

Central G overrmernt Health Scneme{
Lucknow.

~ -Copy tos l ' ' :
\v/{prr.(Miss) Garima Srivastava, Lucknow.

2. The Pay & accounts officer, Lady hardings medical

- college & Hospital, New D=21lhi. -

3+ Accounts section, CGHS, Lucknocwe o

4. The Director, CGHS, Nirmgn Bhawan, New Delhi,

5. The M,0.I/C. CGHS dispensary No.4, Nakkhas, Lucknow
for information and necessary action.

_ Chief Medical Officer,
Central Government Health Scheme,
Lucknowe '

Tripathi/

emee




v ' . M0.3-46/81~CGHS /IKO/ f‘S)TP ‘

/ : o . Govt of India v : !
i -7 . Central Govt, Health Scheme, o
L o ' 8d-Rana Pratap Marg, Lucknow.

- Dated: J Q.- 6-83
| | | MEMORANDUM - 3
"Dr.FL&W(Qani&ﬁa5¢Wdeﬁﬂﬁw
Medical Offieer UJr,)om monthly wage basis u
Scheme Luckndw- on a pay of Rs.658/-P.M,
D.A,,A,D.A, and N.P.A, as admissible.

1s hereby offiered a post of
nder the Centrab Govt. Heglth
plus allowances i.e.A.R.A,,C.C.A,

&

-

"2 The terms of appointment is a& under:- )

. The appointment will be purely o»n nohthivaaqe basis for a perind
of of 88 days or till the post is filled ~n reqular basis, whichever is
earlier, Thibs office, however reserves. the right to terminate his/her
servites at awy time without” any notive or assigning any reason there of.

3. No candidate who has more than one wife/husband 1living or who
Raving a spnuse liviamg marriage in any case in which such marriage is
void by reasom of its taking place during the life time or such spouse
shall be eligible for appointment tn» any of the services under the Govt.
of India zfxx uhless the Govt., of India after being satisfied that there
are special grounds for doing to exempt any male candidate from the oper-
atiom this rule, ' _

!

B :3‘..'1"_.\‘,';’_,(, "‘ ‘,v‘;: ) ' :‘\ ¥ b!. ‘b . ‘ ) . , . ‘ i C ! . -‘ a : P
{ “&aoow v'Nojcamdidate.appnirted om monthly wage basis wild', be entitled for
ccearned Leavg, *Medieal:.]1eave and conveyance 'allowance.”” =% 7. o L
Ao T TR e v e PR Tk win T

A A
. o n !

4

o ! - ',: "" N - : "o ;, £ .‘.I. . : ' vvl"v‘%“‘)’ ":-:-“"' ) .‘.:3 i : o "“' ’: W
LB Thelappoixtrient will be. further subject: to: ~ R v o

R ! . 1
,, Sy ‘

Cae \]The'pfodugtﬁouvof Certificate'of fitness from the competent Medical
[0 T AuthpritySii o T S - R o
L Pe i Taking of aw math of allegiance tn the Constituinn of India’ in the
. prescribsd.from. . e R L I Lo
_%;Tf Productiom of the following 8riginal Certificat

8.

. t
{A
0
DS 2
S e

Y]

her»quaiifications(

P

;Degrgé/Diploma/C%rtifinate of Educatison and ot
(also.brimg2 attesteo eopies of each) |

Jii. Certificatie of age/date. of bith, -
iii. . Awattestation form duly filled. . Ckoe
- . “ : i O . . o . e ' Y

gistrate /Cazctted
ferma of the same 'is enclosed). o

ive A Eerfifiqéte of €haraeter from a I class Ma
. of ficer(twn)a pro ;
S0, . ] . 1 5
Certﬂﬁicéte in the preseribed form of previous‘employmenﬁ} 1f any.
If awy deklaratiom giwen or informatinonfurnishing by the Candidates
proves tn-be 'false or if hhe candidate is found £~ have willfully
Supressed any material informatisn he will be liable to rémoval
from theéservige or such other action as Govt. may deem necessary.

Y. If'Dr-Vu44(imewwo\-$A\V By acceptS'the offer on the
’ abnve ter@§0ha/she should repoart o the undersigned immedial ely
“latest by 4. vy~ a7 «If no reply 1s received or the .

Cawdidate fails tms repnort personally by Ehe'prescribed date, the
- offer will be treated as eancelled.

| jo




6%2%7/74842[ﬂ/4/f" 7L{%‘ ‘S: .
No. 3-46/83-CGHS /LKO/ <2 o 20— '}C{

Government of India
Central Government Health échame,

ot ~ 9-A, Rana Pratap Marg, Lucknow.
" Dated. the | 19 %/ﬁ [g
' OFF ICE _ORDER. |
C Qﬂn e, %’x ‘\@3’4,'1'\45 is hereby
'app01nted as M al OFflcar on monthly wages {contract) basis

for B¢ é?& o days
v B e A CH P EA T or till the post is

filled on regular basis, Which over 1s sarlisr at a pay of
Ps.650/~ plus other allowances viz, HRA, CCA, DA/ADA and NPA as

admissilxle to other Junior medical officers 92 the pay of ps.650/-
from time to tine at that station, '

t\m (\\Ql\n\,\,\o 01] Vit g WL’\/\C‘, is hereby
posteéd ton CGHQ dispensary No, - A= Lackno.
‘alongwith instruction to report for duty to tha M,0,I/C,CGHS
dlqp;nsary No, 44— Lucknow m 27-G. A at S.up P M.

Chief Madical Off1

(‘entral Government Health Scheme :
L, Lucknow.

To

\’\w\ (3 ym Wi, C)\\/milv
¢ >3) \\\\Kﬁh‘\m (:\hxiuvuw i\(*'t'\d

l Ve ug‘\, :

> -

>

S A - " e

Copy #0:

1, The Pay & Accounts Officer, Lady Hardings medical College
- and Fospital, Neow Delhi, L
2. Accounts section, CGH3, Lycknow,
3. The Director, CGHS, N 1rman Bhawan, New Delhi,
4, The M,0,I/C, CGHS d1gp~noary No, & Lucknowfor informatlon
with instruction to send the jolnifg report of Dr,
to this office,

Chief Medlcal Off icer,
Central Governmrent Health Scheme,

Lock now,

— e

e
(i

(QL//V%

"8

‘o
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' e e c?w/‘/?b"/ . KQP
46/83-CGHS /IKQ/ © N /6

Government of India
Central Government Health écheme,

9-A, Rana Pratap Marg, Lucknow,

Dr.(}""-v) -].

f’)r ale} (JJ.L .Il‘\(u . o

[
———

Dated tha 19
. - .
OFFICE ORDER.
ok Dby TRt s hereby
~appointed as Medica& Off icer on monthly wages (contract) baseis
Tl days

wo 2 f._24,12.1905 56 FIV3TISNE

or till the post is

filled on regular basis, which sver is earlier at a pay of
5.650/= plus other allowances vig, HRA, CCA, DA/ADA and NPA as

admissible to »ther Juninr

medical officers on the pay of Ps. 650/~

from time to time at that statinn,

. - Voey e
Dr, (Im.) Siives

[ N4

Lo ) 1s hereby

e o Sy

posted to CGHMS dispensary No, 4, Haitdhoo _Lucknow
. ~ alongwith instruction to report for duty to the M,0,1/C,CGHS
/w_;*dispensary No, 4 Lucknow TN 212463, at :

N

<. 4

WS (‘:C:A.L,-m’ Ty o7 \:) .

D .
Chief Madice)l Of icer,

[

Central Government Health Scheme ,

To

4

Dr.__ﬁjf’fx.) Tl

lucknow,

oy

D PO

[

<

Ty ~ley e
dla N I W e

o) " LW . ST “ ! [ | '”“
colniloton, Cardlwn s o S,

R e e

— . - ——

Gcpy to:

and Hospital, Nay Delhi,

1. The Pay & Accounts Officer, Lady Hardings medical College

2. Accounts section, CGHS, Iycknoy, ,
3. The Diractor, CGHS, Nirman Bhawan, New Delhi,
4. The M,0, I/C, CGHS dispensary lin, 4 Lucknowfor information

with instruction to send thea joining report of Dr, . (¥a.; Srivaccar

to this office,

'ripathi/

11.8.83

Chief Medical Officer, :
Central Government Health Sehza.
Lucknow,



%ﬁfdéf//‘f{ Als. 7

Nor3-—4-6/?'33—C‘C:1I.‘.‘S/LKO/ Jo de)- 5
Goavernment ot India,
Centray GCovernment Health Scheme,

9~A, Rana Pratap Marqg, Lucknow,

Dated the 272. 38X
FPICE g,

. $ - /] ’ .
LrM"gM\ ({.J“wm4¥nr&—: is hereby
. 2 - e B hY K o=y R - -—‘*“‘..'Nh i - 7
IMInted 4g Aedica Officer nq nonthly wafes (Cwntract)~h¢31s
fﬂréﬁgiilﬁ"nxbwk.ﬁiu =

Pl til(.t?e PSSt is £4)16q N regular basis, Wilch aver ig
At a pay ~f RSe650/ - plus »t

NP as 3dmissible tn Sthar Juninp madical OffFicars ap tha pay --
T UESN/- from tima €Y time at that 5tat {nn,

e’

is harsby posteq tnH

Lnckn~y al gt instrwctiwn
Ity o {ha M,0,1/C, CGiHs

» JiSnensary Nw.[, Lucknny
T ZszfSrﬂﬂjaLﬁ' S*gnnb :

)

: Chicf Madical ofe icen
Central Governmont Healech S

Luckn“w.

Chame,

e e e —

. _,_; ,Q!,,‘ NUE [(t%-g.cl‘&a["_‘!gm é (AT~ N “/{l)
0 o AKC,.@««GA :
. ) N’M

X
Copy tn:

B (Ko ) Gty frpee.

————
5

1. Accounts Sectinng, CGHs;, Lucknvwe
2. ThexDirethr, CGHS, Nirmanp Bhawan, Ney Delhi,

3. The Pay. & Accounts Officur,,laﬂy Hardin yg medicnl College &
HﬁSpital; Now Dalhi,

te The M.G. /C, g dispensary No, &

_ Lucinawy fﬂr{infﬂrmatiﬂn
" with instructiog ¢, Send the Joining Tapore »f Dy, 4&¢vr&3{2§7&
£ this ffice, ' }
v Chief Madicay Officer,
Centrail vaernment Hzaalth Schems,

Luckn-wy,
- . : <
Lripathi/ 3 ff;;;tx‘e*” C)Dpﬁf \é?w(ga ‘
23.12.33, A

pG

Tays woa£.23.7, 94 & pe &

earliegr
her All wanceas viz. R4, CCA, DaA/n1p A

-~



-/ N ANnesin o o §

. ' 7. ) N'3~.~3-46/83-CGHS_/LKO/<9516—‘ 6‘? [+
' Government: ~f Ing ia, W
Y Central Government Health Scheme, - ./{é
9-A,- Rana Pratap Marg, Lucknow,

~

Datad the 9)-£-84
OFF ICE  ORDER, ' |

Dr, ! xm.) Giamma. Srvasiava

. .1s_hereby
/ :ﬁ~ﬁinQ¢d 4s Madical Officer mn monthly wafjes (Contract) basis ,
// ! v EGhy nane vlnis : days w.e.f. A6, 84 17-9.84,
{,;_1 Or till the post is filled on reqular basis, which ever is earlier
N 2t @ DAY °f B.650/- plus sther all-wances viz. ARA, CCA, DA/ADA and
T NPA as admissible to nther J

uninr medical Officers »n the nay »f

1“< $.650/~ from time to time at that stati-n,
!
b
1

Dr. (km’? Gu_?w\c\ Snvaskava,

‘ CGHS dispensary N - Lucknow alongwith instructisn _
e i;xt? report f£or duty to the M,0, I/C, CG!S dispensary N»o, F Lo s

;(L)‘ "0 QLG{@(‘Q a&u b\".dl t‘.& L\“"A—'f—:j"’“ (’,(J’"—‘-M N‘o. N M/Mm 0\/&\,

is hereby posted tn

IV recprspppen 1]
S o oo : Chief Maedical Officen |
oy : : Central Government Health Scheme,
o Luckn~w,
3
t
: :; .- e . - ‘l . '
L RN T D) G. Svwmstava |

i Mikekan_, Gurudureis
..‘&R:ﬁ-e' . Lk@&

~ ' ) /—v
|

Copy tns

{ {_ 1. Accounts sectinn, CGHS, Lucknow,

N 2.xThe Directnr, CGHS, Nirman ‘Bhawan, New Delhi. )

3. Tha Pay & Accounts Officer, ILady Hardiniys medical Cnllege &
Hosnital, New Delhi, , . ) ' .

4. The M.O.&/C. CBAS dispensary No, 3§ Lucknow for information

with instruction t» send the joining repsrt ~f Dr.G.Swmves lava .
t this“office. ) _

Chief Madical Officer,
Central Government Health Scheme,
Locknnw.
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f Now3-46/83-CGHS /LKO/ L@_Q_._@ﬁ

7 : Gwvernma nt 1f India, /0\ E
Central Government.. Hedlth ucheme,‘
9~A, Rana Pratan Marg, Lucknow,

Datad the

Miss-

nr. Garimg Shrivesteva

is hereby
apﬂ@lnt d 30 Medlcal OFFlcer n monthly wafies (Contract) pasis
fr

, 53!‘11 days w.e.f. 1G4 BuLFNfﬁ

or tlll th@ PO fllle on regular basis, which ever is ear1i 122@
at a pay »f gs. 650/~ plus »ther all~wances vig. ARA, CCA, DA/ADA a

NPA as admissible tn cther Junior medical OFFicers m thb nay Of
S.650/~- fram time t9 time at that station, :

: /5 . ‘
CFFICE ORDER, -~ / 7 o

Dr. Mis&-Qavima Srivasavg is hereby pnsted tn
CGHS dispensary No, 4 Nakhon  Lucknaw alongwith {nstruction
£t report for Auty t» tha M, 0, I/C, CGio dlsnensary N~, ¢Q Lucknaw

Tolddeu(EoN

'\

Y
£ *}/"\J\
-Chief Mvﬂlcax Officen.
Central Government Health Scheme,
, Luckn~w,
I'~ .
F/E;_ Mis: CNHWWW Snvwdﬁvq o
§w\ Vi KCC(CMA. Cfuvd quq P\Oﬂ-CL
L,u<4<hob&~
\/ . ! . .. . AR . it : | .

1. Accounts sectinn, CGHS;, Lucknow. t""L”’:“ , _
2. Th@;Directﬁr, CGHb Nlrman Bhawan, New Dglhi, | o

3. The Pay. & Accounts’ Offlc T, ﬁaay Hardlnqs modlcal College & v

. oHospital, Naw Dalhi, .

4. The M,0, I/C. CBiS dlSpensary Nn, AF Lucbnow for informatinn
with instruction tn send the joining repart »f Dr,

) thlo offic e LT

I ML E ¢

Chief MedicADEY: icer,
Cantral Goavernmant Haalth ocheme
Locknnw,




Lo i " : ®

ol T . Now3-16/03-CONS /1LKO/ 17764‘”/Q
Lo Government ~f India,

; ﬁy ) : Central Government Health Schens,

‘ N i 9~A, Rana Pratap Marg, Lucknow.

” o /I‘i | ‘ Datad thea /(0 /L ‘Qt'

;o ' OFF ICE  ORDER.

/ Dr. (Migs) C’io.xima Cﬁﬂ‘vas:\hva _ is hereby ,

i glRRRInted as Medical Officer on monthly wafes (Contract) basis y

J16.3.955r @](E’Lﬁ}'kr' N daysy . days w.e.f. K020 6y i

{ P L till the pfst is £i1fed sn regular basis, which ever is earlier E

4 -, 8anay Af P5.650/- plus other allowances viz. HRA, CCA, DA/AUA and

/;/ ¥'A as admissible tn sther Juninr medical Officers an the pay of :
/- €50/~ from time t» time at that statinn,

. Dr. (Miss) Giarima g"%v"*s}‘avﬂ, is hereby posted t» — .
J{GHS dispensary No, . Lucknow alongwith instructisn ;

0 renort far Jaty to the M,0D,I/C, CGHS disnensary N-o, 4“ Luckn-w »

; QL. LY, ' . L
- v L

B

. 7 n/','
Chief MZAical Officen
Central Govaernment Health Scheme,

Luncknow,

. | o
"/' I—cy/ | .' | | o

i ' ]3r-ij!ﬁ&&lﬁhnainux__Skéyﬁasiauux, : - _
X “iwiketan Guridiara Reedd | : . ” ¥

Lhrkhoun ‘ ‘ - - . — ;,H

Topy Lo
« Pceounts sectiom, CGHS, Lucknow, '
A - The Directnr, CGHS, Nirman Bhawan, New Dslhi. - ,
: - The Pav & Accounts Off icer, Lady Hardinys medical College &
Hoenital, New Delhi, . :
The M,0,I/C, CBYS dispansary No.’ 4, Lucknow f£or information

i - with iastruction t» send the Jnining report ~f Dr. (Msy) Giavirma Gn.
£t~ this »ffice. , A vasteva, ,

Chief Medical Of ficer,
Contral Government Health Scheme,
Luckn~w, :

3712733, : - . \rm/\ S
N\

¥e)

e

-

-



R T i ' e e T T -
- - | L Ade
o/ Z@?7/7a£4%4/v’€f e/
F - Now3-46/83-COHS /LKO/ 19 1§~7~f
. dy? Goavernment f India,
}i 7 ' .. Centrn Governmant Health Scheme, {%D
ij ) #9-A, Rana Pratap Marqg, Lucknnw, /QS
E; . i .l ' . '- ' Dafed the |, 3“ &r
| i _ _
[ /&\ . .
i1 N OFF ICE ORDER, H
41 .
b » . - * oo ‘
" . Pr. (Mi158) G avima Smvedbava _ 1S hereby X
¥ oomEed a Medical Officar g monthly wages (Contract ) basis o
Y s Cggay nriur A ay) , days w.e.f, (8-3.0¢ 401U €3¢
?% ' till»t e Post is £1i114q M regular basis, which ever is earlier
| _ ﬁé PaY °f ps.650/- pPlus sther all wances vig, RA, Cca, DA/ADA " ang
\ HR 28 admissible t: “ther Junisr medical Viflcers an the nay of
i 650 = fyram time t» time at that statinn,
| MR Y - " |
} Dr, ( MIS3) Garimg Syivedtavg hareby posted to
by A AN L} 3 e [N ~ ” . - -
il CGHS dlupbnoary No, 3 - Luckn-w alongwith instructian
f} Fenovt far duty tn the M, 0, 1/C, cais dispensary N, < Lucknrw
: G (% . -3‘ %Su— .
b _
? (i o
v ;
§ | /7 —
4 , ' ‘ Chicf Medical Of £ {l.p
ff-ﬁﬁv ‘ Central Government Health © chaeme,
, Luckn~w,

. 1 . ./.. L . -‘ "
Dr._ {MissHy G IIME Snvastava

e R ;
AR ot S dastt R

i S ,W-‘IC_{J‘ Xaa. qh(“(t\ diavy g R G
i | ‘ - e
- LU G<ngnd -
' o
I |
i Y Ttz i
fg s ACCounts Sectinn, CGHS, Lucknnw, - . : '
d:’ = The Directnr, CGHS, Nirman ‘Bhawan, New Delhi,

v Lthe Pay & Aceounts Offic

L Iospital, New Delhi, - , :

. Thg M, 0, I/C. CEi4S dispensary \N». 4 Lyox
with instructisg tm send the
to this: ~ffice,

er, lady Hardinys medical College &

now £or information
Joining report ~f Dr,

Chief Medical OfFfjicer,
Central Governmant Hesalth Scheme,
~LucknHw,




a ,./764&-/’/‘1" e, )2

v3-46/93-co1s /1x0, D=7 ’
Goavernment f India. . :

’ " Central Government Health Scheme,

9-A, Rana Pratap Marq, Lucknow,

Dated the 15 (-&

OFF ICE ORDER, T
M\‘—h\_ . ‘
n ey Savima Snvadtavg .is hereby
Spbrinted as adical Officer ~n momthly wages (Contract) basis !
e u‘awba ase SV e days weeFingigspN) o b
- till, the P05t is filleq " regular basis
‘M 3 pay of g,

« Walch aver ig earlier‘“q'géy
650,~ plus other Allowances viz. TRa, CCA, DA/ana and__
WA as admissible t2 sther Jy

‘ Nior medical Officers ~p the pay »f
’ 1%“',0/— from tims to time at that station, :

. br, (Muss) Gavimg Swvedkgya i hereby psted ¢

| CHS dispensary no, 7 _ Tuckn w alongwith instruct {mn

L ' Tepntt for duty tn the M,0, I/c, CGHs disnensary N~, 3 Lucknnw
M \Q«G'QS‘CF-N.) . :

/I A

[ v : Chief Madical Of £ iy :
! . Centrai Government Health Schame, >f
Luckn~w, g
79 et ST f,‘; E f
e : L ‘ | "
» Dr._ (MISy  Gq IME_ S vaSiava r |
vkl Guvydivarg : 3
X Lytkunewy - - , . Fe
““‘“‘**‘“‘“*—‘~‘~*——-~*~7* A
WY ta o = i a
1w Accounts Sect {an, CGHY,  Lucknay, Cf+‘(v sz“ﬂz)“ L . : -
. The Directnr, CGHS, Nirman Bhawan, New Ds1lhi, N : ‘ _ Do
Q. The Pay'&QACCﬂunts'OffICer, lady‘Hardinqs_medical lelege'&' P
PSpital, Naw Delhi, - : D ’ L
e Tha M.2.1/C, cous dispjnsary N~ 73 Lucknow far infrarmatinn R
T owith lustructinag t2 serd thea Jnining repoart ~f Dr, | N
tn this'ﬂffide. T ‘ ‘ , : -
Chief Madical Officer, f
Contral Government Hzalth Scheme, ;
: Lucknaw, e
. . . . ‘ A""’
= ) ~
: b g (S : , :
_ripathi/ 245 A . b
'5.12.83, % N !

NAC O e




%Qﬁ%lLWf o M8 13

N+ 3-46/83-CGHS /LKO/ 9\ W) — X |
Government »f India,

Central Government Health Scheme,

9-A, Rana Pratap Marqg, Lucknow,

. '/
Datad the (& e (7' - Sﬂ S‘ _
OFF ICE ORDER,

<\5,“/) o onr, (Mass) Gaviwmg Svvediave 113 hc—)ereby

Y hootiwsd as Madical OFFicer an inomEhl wafies (Contract) hasis, |
for Cigis )(}jkc"‘]a Y - days w.e.f,1@.9-%8 (Frid Ml
2r till the post is filled »n reqular basis, which ever is carlier Mol
At a pay »f ’5.650/~ plus other Allwancaes viz. dRA, CCA, DA/AA ana 9S.
NPA as admissible to dther Junior madical Officers o othe nay »f
RSB50/~ from time t- time at that stati-n, '

ey : Dr, L ss C( "\Yv\.\'v\q Svvedtaw g is hereby posted £~
JCv?’.?‘diSpensary No, d . Luckn~w alsngwith instractinon
CYTrEnert £or Auty to the M.0.I/C, CGHS disnensary N-. 3 Lucknow
on 1. g DS F ~N-) '

<
Chi’”éff MATERT dhetQan
Central Government Health chame, -
e o Luckn~v,

Dr, w€- Gavwmag £ {JC«'&‘F‘\‘/‘C‘T' e
S i Kok can Gurud Wick 4
_ Lo dCunoid . b '
WY g0 e

vs Accounts Section, CGHS,  Lucknnw, o . .
=+ The Diractnr, CGHS, Nirman Bhawan, New Delhi. - - I
3. The Pay: & AccHunts Officer, Lady Hardin'ys medical Chllege’ &
" Haspital, New Delhi.: - S S '
\ e The M0, T/C, CBMS dispansary No, '3 Lucknow for infarmation
with instructisn tn send the joining repsrt »f Dr,
£o thisi office, I

o

Chief Medical Officer,
Central Gavernmant Health Scheme,

—— / Lucknnw, -
'Lr.ir?.ar.iii,/ | ?’{d? Z/&/? / \D’\)"/Q o .

23.12.93. .
C - :
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: NO. 3-46/(‘1 -'0»’5’ “)/’I.tKr\/ 572—/" g) cp

Yoyt, of India {<
Central Govt, Heslih Scheme ' \\3\
g=A, Rana Pratap Marg, Lucknow, ,

Datdd, /0. iz 'sb‘/

OFFICE ORDER,

or, \‘.-"(\19;’5 63(?/& i &)" i av is hereby

appointed =s Medical ({ffic ¥ oon memthly wades (Contract)

‘2‘ AsyS We @, £ 13:13- 85 )

basis for vericd of _ S e
to .3 Q6 sy 111 the prat {s f{iled on regular

basis, vhich cver {5 earlier at a pav of 1,650/= plus
other allowances viz HRA, CC2, DA, ADA and NPA ad a‘misaible
to other Junior Medicnl Officurs on the pa’ of m, 650/=
from time to time at that statimmg

Dr, ’\’)I‘S’S ()[&’ullt‘“ )&h’(v“’i""v? 19 herebv
pnsted to CGHS Dispenéary e, ] Luckrnw alongwith
in%i'ructlon to renort for duty to the M,0,Y/C CGHS Disp,
No, 3 ° Lucknow on J3.02-85 ot “]. 230 At

/7) ( - '}
Chiaf Madlics)l Offi&er

C@ni:xﬁal Gavt, HealthScheme
Taacknowe

To
vr, Mis5 ‘-/”’35*/&4/,« gll"a vzl

A RSB B A T St

Q’L MKNCW (»")”" Ao RS fek el
/\L” i “ uv’

Cory to ¢-

1e Accounts Section, CCHS, Inckn~w,
2. The Director, (:Cil:, Nirmana Bhawrn, New Dalhi.
.3. P.A;O.. L, He M Co % HOB}) ital New Delhio ,
4. The M,0, 1/C CCHS Dispensary No, 3 Luckhony
N for information xgx with inctrictinon “o‘send
the Juining report ofbr, Mix: é)@/u»-r \Shec i
to this office.

—~

e
e

.//"7
Chief Medical Officer
Cent "al Covt, Health Scheme
Luc‘kn"w.

Srce La/ly ’ﬁ(

W“



' ———
o/

N / , ' ’ ‘ ¢

L4 L4 “f_/ . ' : . “jc. /.S

/e B A
j{;/{' " No., 3-46/86~CGHS /L 0/ S10n -2
/ - Gevt, of India -
y |

4, Central Govt, Health Scheme . _ /Q?.
o7 -

9-2A, Rana Pratap Marg Lucknoy, -

_ ) 1 S Dateds '

| .

- -

"3‘ . )\\ i .

by OFFICE ORDER,
——==& ORDER,

a8 Srivastavay ig hereby‘appointed a8 Medical
Officer on monthly wage (contract) basis for j perisd eof gq days
B DA Wee.f, 13,3.86 to 7.6486 or t111] the post ig filled on regular
v?? basis,‘which ever j

] allowances vig, HRa, cca

» D2
e other Junior Medical Officers -
4 te thime at that g

: eby posted to coys Disp, N», 3
"N to renort for duty te the MO1/C
' A M, ‘

el T SRS

I

,

.

A i

. Y

: X PR e
. .

Chierf Medical Of ficer
Central Cevt, Health Scheme .
Luckn@w.,‘

Dr, Miss

Garima Srivastava
Sriniket

an Gurudwarag Roaqd Lucknow,
Copy teo:-

l. Accounts Section, ccus Lucknoy,
2. The Directer, CGHS Nirm
3. P.A.O., IHMC, & Hes

' , 4. The MOI/C cGus Dispensary wo, 3 Luckn~w fpr Informat i ~n
oo

§ - and with instructign to senq the foining Leport of
R Miss. Srivastava ta this office, :
w S :

(two Copies)
an Bhavan Ney Delhi,
pital Ney Delhi, :

: Chief Medical Of ficer
r Central Goyt, Health Scheme
Lupkhow. '

e

“prue W&M

L . v
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o, 3-4«/@@5-;/6%@ Sy “-)‘,« ‘7\-~7Q , | | / \

. Lovt, =~ Iniis .
A\ tentcal Gowe, ilexlrh e e

¢ Y
Dmiy Rrns PLokap Happ e omg .

BerICe pane 8,

or, (Mfgf‘)_; Ga)'i’mq Syivastqvo

- 12 herehy
sprodnted 2t Medies) DEILCRT M wn wonthly wetimn (centraet)
Beuis far o nuried a¢ 89 d2vn woe, #, (06 8C
T 6:9:88 or ¢41 tho one 4. £111ed in on
re'wler bonje, which gere {e Srtlor a% a4 noy o8 Ra,

850/ nion other Y lovpncen Vim, Hits (ol N 2%, B4 ek prwy
A8 acmis ible to ethar fwmise Maitlerl Off{rwrs e the ray
of ling €50 frem ¢ e e time av th.t ntatton,

ney  (Miss) Gavima Syivanfayq 15 herery pasrad v

CHA M ensnsary ”""-ZUV-%L@"@ Luckans o) snandeh tnmernerion
L& rensrt fap dﬂt? L 4 » “m‘l Qﬁftq“r ‘nd‘xrm L P02 51

¢ Mrueng oy N, ‘,7.71 aeknow on - /10-G 86 a0 2 g9 %%,

- J
/(/\, o
Chint Matos)l Orege,
Cantral Covt, Han)+h Zchome
Enereama,
e,
B, Miss Garimg Sy ventavs
o O
S¥i i kilas Guyeard Weiat Roa
! L AQCKV\O"\} - -
A
Oone tore \

R Tewt{, o5 Techkmw,

e Ty i?}ltmmm*. ey Hiveun Bhrwem Raw Dalag,
3 Poan,, R, % Hagrieal Vo m’lﬁi.

4, ™as M1/C DAY &

Mrpentary ¥, Lrelemony
Ere informocimm and wish hfvxm ™ nand
R 15ining repare of Do 1153 Snvashviem ethim
oifice, ‘

//
7

(hief Modicsl C#2{cny
- fantral Ceve, Warlth “chewe

/dé la Ak vom,
meesy Ao
. PD :

o




S P

I e r )
no. 3w 46 /86=CGHS /LKO/ 3 }
Govt, of Indis il ) R
Central Govt, Health Scheme
9=A, Rsna Pratep HMarg lLucknow,

é)apt:e!ds 2 ';l , Qé

A - MEMORANDLN.

wuﬁb_i5pwq~“915%,%43pubk 15 hereby of fered a post of
Medical Cfficer (Jr, ) on menthly wege basis under Central Gove,
Heolth Scheme lucknow on & pery of Rs, 6580/« P,M, plue nllbwances
i,e, HRA, CCA, DA, ADA 2nd NP2 ss admiseible, -

The tems of appointment is as unders «»

2, The “pp°1ﬁfﬁq($”?£1l be purely on wonthly wnge basis for a

short period or tll{ the post §s filled em requler basig, which

ever & Qarller. This office, however regarves the right to

terminate his/ her services st any time vitheut sny rotice or
ﬁgqunu any reasony thereof,

3, ¥No condidate who h: 8 more than one wifs/ huabensd living or

who having a spouse living marriace in sny cxse in which such
merriage avoid by reasons of itn ta ing place during the life

time or such spouse shall be dligible for aprointment to any

of the services under the Govt, of India unleer the Govt, of India
after being satisfied thst there are specizl grounds for doing

to exempt any male candidates from the operation of this wule,

¢. Ko cendidate spreinted on monthly wate hesis will he entitled
" for any kind of leave,

S Tﬁg appointment will be further subiect t““

i, The preduction of certificate of fitness frem the cempetent
Medicel authority,
14, Teking of an oath of ellegirnce to tha conctitvation of
India in the prescribed proforme,
111, Production of following original certificatess

(a) Degree/ Diplema/ certificate of Education and other gueliff.

- eotions ( elso bring 2 attented co frs of aach),

(b) Certificate of age / date of birth,

(¢) A certificete of character from Y'st Clann M-gistrete/
Gexetted Officerg {(two) ,

(d) Certificste of previous employasnt {f =any,

€6, If any decleretion given or informetion furnishing hy the
cendidate provea to be false or if the candidate e found to haw

" wilfully supressed ary material fnfoimation he will be liable
© 0 removal from the sarvice or: such other action as Govt, mym
- may deem necessary,

- If Dx, accepta the offer on abowe terms he/ she shrol
report to the undersiy ed fmmedistely latest by . If no

- reply is received or the cendidate fails to report personally by

the prescribed date, the officer will be trerted «c cancelled
Ho, T.A. will he allowed for joining to the pret, ié\/ci,

M W/Y “g:v / |



- 'On menthly wage basis fer a short peried of 89
days Weeof, 603987 to

- other allewances Viz, R.R,A.,NPa, CCa,. Da,
. admissible under rules te other Jr,
a pay of R, 650/=

| /92797%0%/% Ab.) ¥

TN 3-46'/36-CGHS/LK0 : 3 ,_J?

.- Government of India L‘2{67 - :3 ' QO
Centrsl Govt,Health Scheme _ //
9-&¢ Rana Pratap Marg, LUC](I’JOWI

SRR
. Dated; é; j;~¢9")'

OFFICE ORDER

P— .

i
Dr, (Miss)Garima Srivastava i{s engsged as Medical Officer
n ‘ ' (Etghty Nine
2,6487 or till ‘the pest is filled
In en regulsr basis which ever is esrlier.

o Her pay and
allowances will he

drawn at a pay of s, 650/-_basic*plus
ADA, etc, as
Medical Officers on
basic from time to time at the statlen,

- Dre (Miss) Garima Srivastava-is berehy

pested to CGHS .
disp. No., 3

» 21~Patel Nagar, Alam Ragh Lucknow with

instruction to report for dutv to MOI/é CGHS disp No,3 on
603,87 at 7,30 A,M. |

,@/L L,_.g,.:gé~4~~——~

Ch 1lef Medic.) Offiu/e/r
Central GovtyHealth Scheme

_ . o . - Lucknow
" 20, | ‘
o o '
Dr, (Miss,) Garima Srivastava
Shri Niketan : : ‘
Gurudwara'Read,
© Lucknow ?
Copy te,

le MOI/c CGHS Disp.Nos ITT for informatisn and with
~ the instruction that th

e joining repert of Dr, (Miss)
Garima Srivastava may be sent te this office,
2¢ Pay and Accountg'OffiCer,LHMC New Delhi,

3+ Accounts Section CGHS Lucknew fer informatian

alongwi th one. spare co ////////fd
¢

DYe
Chief Medical Officer
Central Geet,Health Scheme

: 4 4;€ ﬂlﬁi/%7 .  Ludkn@w
T s
o
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) i : ;
A 4 .~ No, ,3-»46/87-CGBs/LKo/ é 66 76
N Govt, of 'India '
. Central G . Health Scheme,
°-a, Rana Pratap Marg, Lucknf)w.

Office Order o :

Dated , &/ & Q}

} ~ ‘." : - -
Dr, __C( oY | la Q"(l Va,&_/(arv-‘?
‘engaged as Medical Of

.. 15 hereby
icer on,m'méhly wages (contact basis) fap a

. Period of % i____ days w.e.f, OLZ”(\ 8 2 to ")[~ @* ZQE e 58
~--the '
)

prst is filled in onvregular.basis which ever i

L o
- AN

Rs.'6;:/-'p.M, Plus other allowances yy,. HRA,
'NPa, CCa, DA, ADA, etc, ‘as admissible
Jr, Medicaj Officers- _

at the Station,

- . ) 3 b - . . . .
Dr, Q ; Qﬁ’\ V‘@-z)'(ﬂ V¢ is-hereb‘y Posted tn
No, v Luckn- i

N | MEOT epart for
duty to Medica} Of ficer Incharge cgy

S earlier @ a3 -

To : ) o ‘ {\
A ’ % Dr, Qh QT! V\(‘LXLL,F \

Copy tos .
2. P.A‘o Oo L.H.M'c-.

‘ for inforniation
and with t he ins,tructifjn that

Nf DrC S W’Q“xﬁa‘f be sent ¢4

R | | . ‘/ . - | ’
' - - Chief Medgeay Of £1 |
| f';/uef‘f/ | et Medjes cer

Centpal Goyg, flealth Scheme

- \O\I\Q\ J‘Juck’now.
;k@{\{\\(\(/‘[\

<



Ns. 3-46/87-CGBS/LKO/ qo'é ‘:1
Govt, of India

Central Govt, Health Scheme, v
%-&, Rana Pratap Marg, Luckn-w,

Office Order

pr, { Miss) Garima Srivastava

A

-~

neriﬂd nf 88

is hereby ,
' engaged as Medical Officer on monthly wages (contact basis) fsr a

days w.e. £, 2907487 £s 24410487

Rs,
NPA, CCaA, DA, ADA etc,

Jr. Medical Officers on the pay of Rs,
at the statinmn,

Dr. (Miss) Garima Srivastavayg hereb
No. 3 Tucknow with

duty to Medical Officer Incharge CGHS DiSpensary N»o,

>

To ~ o '
’
Dr. (Miss) Garima Srivastava

Sriniketan, Gurudwara Rgaa,
‘Lucknow.

Copy tos- :
1. Accountant, CGHS Tucknow.

g}

-

2. P,A,O. '_I.J.H.M.C‘.~ & Hospital New Delhi,

3. MOI/C CGHS Disp., No, 3

~f pr,(Miss) »Sri%\a‘a‘% A

65 /~ P.M, Plus other allowances Viz, HRa,
-85 admissible under rules. to @i sther.
658/~ from time to time

pqsted to CGHS Dispnnsary
nstruction‘tﬁlrepﬁrt for

Chief Medlchl Officer
A , : Central Govt, Health Scheme Lucknow.!w"'h

for information -
and with the instruction that the

joining rep'srt

Chief Me ic\al officer:

‘%&CQ Lp/}i Cantral qut ;;Iea'l.th Scheme .

\@AF#%Scknﬁw.

,\( W EX

e sent to this nffice,

-

s’ o till
"ewm.-the TMSL is filled in on regular basis which ever is. earlier ® a

-~

e - 0 e e g ey P S

[ . .
P .
T

s e e e

1
PO Sy

e
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No. 3-46/97-CONS/LKO/ {g (~ - ( 9 '
‘ Govt, of India : ' : ' {
Central Govt, Health Scheme, _ v -
°-&, Rana Pratap Marg, Luckn~w, '
, i

!

..Dated 3 QC {0/Q7

Office Order '

Dr Mmim Gasema Snvedtavy

is hereby
W -~ “ . - -
engagld as Medical OFF{cer °n monthly wages (contact basis) for » |

perind of 39 days we.f, 26:/0-8) o000 or {1y |
~---the post is filled in °n regular basis which ever is earlier @ a |
. ) . : f
Rs. 6.3/~ P.M, Pluys other’ allowances Viz. HRA, _ e |
NPA, CCA, DA, aDA, etc, as admissible under ruyles to #ix dther - S

Jr. Medical Off{icers on the pay of Rs, 658/- from time to time = -

at the stati-n, : ' ‘ o =

Dr.. MM Swivadtava 1s hereb posted to CGHS Dispensary .
No. 75 Pq,zdl NA9o) HrambedOCKT T with nstructiontor eport for
duty to Medical Office Incharge cGHS Dispensary No, .

e . ) . I'
L © Chief Memff{cer | ;
: ‘ ‘ Central Gowt, Health Scheme Lucknow, , ,
To, . (__/": - . .-c . B - ». B i
Dr.  Misc Gavimag Smvedbava ol ' =
: o . Qu)»u cf waha ol . .
S wu [of cean . (‘
v, Kk @<nonf 3
Copy toge _ K ’ 3
1. Accountant, cGHS Lucknow, o ;
2 P.A.0. L.H.M.C, & Hospital New Delhy, !
3. MOI/C CGHS Disp, Nn, n for information T
and with the instruction that the joining report
~f Dr, M/ may be sent to this off{ce,
Smvdfava - . ,
. | {.
.- e ) ~// :
. oo Chief Medfcal Officer
C/)/,—/uéz v/ Ve Centraj. Eﬁvt./;i:{;lealth Scheme
' ¢ ucknow, -

e D
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Prnecci e 2R,

- 1 { > RS A . ‘*
| o No.3-46/88-C5iis /LK0/
Central Govt, Health Scheme
Y=ny Rdla Pralup Mearg Luekrow.

Dated: Q)”/—Q@

OFFICH OhD.uit, . o

or.  ( Mixs) Goumg  Svivedba-a  ~ 4
hereby engaged us Medical Officer on burely montnly wage ‘

\ contract)basis for 4 period of Q7 (u,;mlg; fevemy
days weouf. 96,90 to 20.4. Q3 and this —-- it

this office resarves the right to terminute h/t/{/ her services
el any time without any notice or assigning any reason thereof .

s He will get the pay of Ks, 2000/-( Two thousand) PN,
faplus all the other allowances vi, §Pa, Hia, CCA, i etec.

us wms admissible under rules ‘to cther Jr, Mesdical Officers
On the puy of Ms. 2000/- from time to time at this station,

.

pr. (M) Badims Snvaskavs is hereby posted ot CGuS dispensary
fo, TL, Paded Nager M. Luc«now with instruction to regort
for duty to Medicul Ufficer Incharge CG&S dispensary Wo,

. 2, , avag
U e el e
Copy to:- Ao - 4
1. icccuntant, CGHS, Lucknow.
2. P.a.C. LHMC, & Hospitul Hew Delni.
3. MOI/C, CGHS, dispensary Nof&ifcr information and
with the instruction th:t the joining repert of
Dr, Muss Srvedtavd may be sent to thj\.}i_office. ,
Mo tredor, cgue Nirmas Bhavas | w.ﬁﬁéév--
: sAmU L

. 3
Chief M’Q caf‘()ff‘icer i
Central Govt. Health Scheme

/%/M‘é @/7 | Lucknow.

4

a - | Govt. of India i

~ R

4t 735 4m on 2500 . ; |

| | Centrﬁfiﬁgvg?' R R
. H ) uCknOWo }
To, o | d



)&//7 coane 22 Q\b/[,?

sawe

A | No. 3—!+6/88-cuub/LKo/QoU 7 {
4 - Govt. of India - -

Central Govt, Health Scheme i
Ymny Ralle FTaluD Marg Lucknow.

Datud-(;?;,_ Lf ,,,,, @@

OrfiCs Ohb.uite

, 7 S ~ .
or. /<[6rv§(¥x<*1_~& W L o«&_[t’« AAL , ‘ is

hereby engaged as Medical Officer on purely menthly wage
{ contfuct)basis’ for a period of AN cj/, e

| duys w.e.f.&;Qiawﬁb'to P ) %)q and this y
this office ressrves the right to Lermlnate his/ her services
‘st any time withcut uny notice or assigning any reason thereof .

" aE

,~ ~ue will get the pay of Rs, 2000/-( Two thousund) P.M.
eplus all the other allowances viz WPa, HRa, CCh, Da etc.
‘as xxmd  admissible under rales tckother_Jrf Medical COfficers |
on the puy of lis. 2000/- from time to time at this station. =

5 N

r. '”3aqg¢vﬂ “.Kﬁgvvxlqiqis hergby posted ot CGnS’dispensary
Ho. Luc4now with instruction to regort
for duty to Medicul Officer Incharge CGiaS dispensary ho. ¢
at ).ew Atq on L'a e (\IQ 4 |

) ‘ N / ,
N4 <. /

- o | Centra?ieovge Ca}tgfr%ﬁeme

UCKNOW.
t
TO ’ ) S - . ' l

f

o Pr. /QJO\"Y'\’\/-L»\ Sn\!uy {’*Lu’)

[N

DTN
Ay e e e "Q‘\LV\,;V\(_)"I-M s o o Kﬂ\é'—;i

Copy to:- v _ ,
' ' 1. Accguntant CGuS, Lucknow.
2. P.a.C. LMC, & Hospitul iew Delni, <
3. MUI/L CGHS, dispensary Noiy for information dnd"
with the instruction thct the joining repert of
Dr.,‘z"f %oy P may be sent tc this office.

\

Y"Chief Meiiccﬁ. bokbieer
Central Govt. Health ocheme
',Luckvow.

Lcé/ [ﬁ/?] W&V | ‘

[

e e —— s — o



. | » | 12‘é[>
Poreau~ne M2y @
| NO. 3-U6/88- /COHS/LKO/ (Q %)

' 3GOV'{'. OF INDIA N (7 ) N
CaNIRAL GOVI. HSALTH SCHehg @‘ L
9=, Rils PRATAF MaRG LUGKNGW. 3N
DalsD, -7- Q@ ‘

IO wHOM It May CONCERN,

This 1s te certify that Dr.\Mis) Garima Srivastava
4as been werking en tke poest of Medical Officer en monthly

wage centract hasis w,e,f, 30.12,82 ti1) date s Witk
usual breakugs ,

During tue perizd of ker service sue is ver
efficient in ker duties, well disciplined and very
Ce-operative with tke staff ang Senier Officers.

| &;’aﬂﬂ. -

( Dro J.K. Ja.in)
- CHIaw MdDICAL OFFICHR AND
OFFICIATING DZPUTY DIRECTOR
CuNTRAL GOVT, HEALTH SCHsMy
' '\Cblcth[AISfi\crg?'xﬁaeee
Ceatrel Govarnmea® Haalth Sakame l
LUCKNOW i

TO{
D ;;\Mrs)-Garima Srivastava

.\/f'lédical Officer CGHS "dispensary Ne,Iil
7 Alambag Lucknew,

P Ol
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IN  THE CHENTRAL 29D ISTRATIVE  TRISUNAL ADDIT ICAL

« BENCH  ALLAHATZAD

CIRCUIT BENCH AT  LUCKIOW,
Original - Application e, 216 of 1989

Drz. (Smt. Gerima Srivastava Applicant,

Versus

Union of Indiz and others

Respogdents

Y . PRELDMINARY OLJECTICNS ON BEHALF o THE  OPPOSTIUE
| PARTIES

i ik o

The ophosite parties make their objections acgainst
)

the admission and Interim Relief Prayer of the apnlicont

a8 unders -

1) Thot the apolicant barred by the limitotion
specified in.section 21 (3) of the Administrative
Tribunsl Act 1985; The application is barred by
limitetion and there is nc suff icient cause mfor
exemption of granting limitation as +he 2policant
hed tendered her resi¢nztion on her sweet will
o with an intention not to continue further as
Medicai Cfficer in the depertment. The apglicatégn
]

hes been made with allogotions which are after

[

S—"
-
T



El

; B | (2)

thought anga thrqugh they APpnlicetion the appli

lte Of the

fects that she heg tendered her resignation ang

left the Cauntry-immediﬁtely thereafter as ment io

ed by the epslicant herself in tnis paragraph

@8 well as in paragraph 4 (VIII) of the apnlic -

ation has Specifically stateg that she tendered

her resignation Weeef, 19,7.1988 and left tle

country i mec¢ately thereafter, The instant case 3%

is not the denial of the opposite parties for .

\

giving her job but it is the C2se of unwillingnessg

to do the job by tre applicent. Moreover after

her delivery i.e.'26.5.1989 she was free to nmove

applicrtion hefore the expiry of the linmitation

eriod i.e. 19,711989.

v

2) That the epplicant hag submitted her resignation
o from the post in question w.e.f. 19,7,1983 as

elready steted by her in paragraph 4 (VIII) of her
. . .. : R ¥
6DpL1Catlon that she swk had Submit t

ER Y

ed her resige
nation from the POSt in question wee.f. 19.7.1988
w.iich showw that she was not interested to work

| )
any more after 19.7.1983 i,e. “the Qate when her

PIT p
. -

©oe e
5 Mot L et -

time bouno aaU01ntment huﬁ come an end. It is

- - SE e Ay oL

o
also significan* to mention here that her apn01n~ :

tment was made on montinly wages basis till

cia e e 32 'E e

19.7.1988, The apnlicant hes ~lso stoted in

B




Y
( 3) /‘)7

 paragraph 3 of her application that she hail left

this country immediately thereafter. In view of
this there was no occasion for the opmosite partles
to renew her appqintment or to issue a fresh
appointment order after 19,7.1988, The appli~
‘cation has been filed after a lavs of more than
\
é one year with the allegations which are after
; thought. Hence no cause of action has been
accrued to the applicant for filing the apnlica-
tion. A grue copy of her resicnetion letter duly

forvarded by the Medlcal Officer Incharcge of

the dispensary who was her immediate boss is

being filed herewith as ANNEZXURE NO, B~1 to this

objection.

I 3) Thet the Céhtrailﬁﬁﬁ Government Health Scheme
Luckﬁow is a Unit, functioning under the control
Of the Ministry of Health and Family Welfare New
Delhi. The Brizinmak recular appointments to the
posts of Medical Officers are made by the Ministry
of Health and Family Welfare New Delh#; on behalf
DV~Dﬁ?ﬂ??(ﬁ¢ of the Eresi&ensgof India oh the recommendation
C.GHD, bl "
of the Union Public Service Commission, on the
basis of combined ﬁe@ical Service Examiﬁation
selection by intervisw Methords. The vacant

posts of Medical Officers, sancticned for the

Central Government Health Scheme Luclknow are




(4)

not £illed up timely. In order to tide over the
diffdcult position in rumning the Central CGovern-
ment Health Scheme éisp@nsaries on account of
shortage of Medical Officerg, the Central Covern=-
men£ H&Qlth Scﬁeme units have been authorised to
encage Medical Off icers on purely monthlv wage
contract basis in accordancé with the quidelines
issued by the Miniétry of Hsalth and Famiiy
Welfare MNew Delhi vide letter no., A-12026/12/78-
CHS. I, dated 11.5.1978, a true photostat copy

of the s2id letter is b@ing filed here@ith as
ANNEXURE NO, B-2 to this objection, es amended
time to time vide Ministry of Health and Family
Welfare Nev Delhi letter no. A=12026/12/74-CHS.,
L, deted 27.1.1981 amd letter No.A-12026/12/78~-
éHS.I, dated 9,.3.1981 and letter No; A=-12026/13/
88-CHS.T, dated 20,5.1998. The true photostate
copies ofvthe abovesaid letters are being filed

herewith as AVUNEXURE N0OS. B=3, B-~4, &nd B-5H

*

respectively to this obiection,

That the candidates, which were apnointed before
the applicant on monthly wage contract basis, 2o -
inst the vacant posts of the lMedical Officers of
C@ntrai Health Serfice, 1@f£ the service and

the applicant became senior most among the monthly

wage Medical Officers. ‘Moreover atleast one or



v | ‘ )
| - (5) /g
/k\ two posts remein kept vacant by the recular Medical
Officers of Central Health Service. Hence the
of the apnlicant was contimued time to

appointment

time by glving one day break after expiry of 89

days of period.

o

The last appointment effer was given to the

urely monthly wageX ccentract basis

7

applicant on

at the pay of fs. 2000/~ 4+ NPA and'ogpér allowances

admiss ible to the reculsr Medical Officers time

to time vide the Chief Medical Officer, Central
Government Health Scheme O,M.No. =3-86/88~CGHS/

Lko/203, dated 21-4,1988. A true sgmy photostat

o
el

P

copy of the same is being filed herewith as

ANNEXURE NO, B=G to this objection.

Thet the applicant accepted the terms and condi-

w
~—r

tione as laid down in the offer vide her letter

dated 21.4.1988., A true vhotostat copy of the

PSS L M g e 5, p——

being filed herewith as ANWEXURE NO, B=7

same 1is

to this objection.

. ‘ - {50
Dy. Directar
C.G.H.5., LUCZNOW.

Dy. Director, . 198
C.G.H.S., LUCKNOW. 9»;/%9.0\11 ¢ 1983,
| ! VER IF ICAT ION

I, the abovenamed deponent do hereby verify that

the contents of paragraphs 1 to 5 of this objection is

true to my own knowledge. No part of it is false and

hothing material has been concealed. 8o help me God.

Luckncw;datgd; (:;ﬂ; *lv

o N (B | o
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v é, | / my\e 'V'VC'N“‘C - ’ e .
«‘{r:%,?‘ ?l‘%, ‘ A’ Y : 6 / —~
v -t.‘rw . —_
¢ ‘
- , .
THROUGH_PRCEER CHANNEL. »
AT ey
The Deputy Diractor ' K '
Central Govt, Health Scheme
®-A, Rana Pratap Marg
IKkC.
I hereby tender my resignaticn with effect from
10 'th July less, ’
;{ This is for your kind informeticn, ¢
§ ‘
~ad
Yours faithfully -
Dated; 18 7th July #®, Sd/- -
: ‘ ( Dr,. Garima Srivastava)
M.O, Disyp. No. I1I, CGHS LKO.
Forwarded with the remarks th:t one doctor in
rlece of Dr., Garima Srivestave may be provided , sc¢ that
the work of dispensery may not suffer.
Co o sd/-
6\"& ’ ~( Dr. g, I\‘ Jain)
G _ %ﬁécdl Officel‘il%nbhgrqe

or,
ny Director.
C.G. 1.5 3. LU(JKI\O




sir;,

AR b dalias S

Ahnexyve Nog-2

1 0esee 12026/12/78GiiS, [
. Governuent ot India ﬁf\
Ministry of Health and .'anily Welfcre //4
(Denartment of I's-1th) | ﬂ)

New Delhi, dated the 11lth iay,1978 .

To.

F

411 the Heads of Offices of Centrai Govérnment"'
Health Scheme Except Delhi. o

_fSubjéc@;'Lppointment of Medical Officers on a hdnth%y

.. “'wages basis.,
S . .
* I am directed to'say.that“in order-to tide over

the oresent difficult position in running the dispensaries °

© - “smoothly.on account of shortage of Medical Gfficers, it has

EAN
: e &J‘Q
ﬂ%&ww;
i ) d‘f{:*k
‘ Y I
. 4
i .
¢ .
Y
Y
\
¥}

been decided to authorise you to make appointment of medical
officers on monthly. wages basis for‘a period not exceeding
six months in the first instance. -‘These arrarigeménts will
be applicable to all cities vhere CGHS is functioning other
than Delhi, N UL R

20 = - You should" placé‘a demand of your requirement of
Medical Officers on your local Edployment Excharige. The
empLoyment exchange may-be -given-about-a week's ‘time to give
you 1ists of the candidates, . Reservation of vacancies for _—
SeCe/5:T. candidates-etc, should'bé strictly dbserved. 4ll

.. - the eligible candidates who are withiﬁ“ﬂ%w age
. ‘as.on 1.1,1978 and who posdess'the M:B.B.S. degres arter—
~conpletion of “internship should be -called fof intérview by

the Selection Comuittee, which should consist of the Chief

Hedical ‘Officer of the Central Government Health Schem

and two other officers of the C.G.H.S. or of any other
Department of the Central Govt. or State Govt. Onre of
these officers should belong to a Scheduled Caste or

Scheduled Tribe, /ipplicahts whose names have not been

Sponsordd by the employment exchange should not be -
interviewed. The intergiew should be held as early as

possikle and proceedings of the Selection Committee drawn
up-and kept on record. It should also be clearly stated in

the appointment order that the officer will have claim

to any preferential treatment or right for selection to a
regular post whatsoever, on account of this appointment, as
regular appointrsnts are made by the U.P.S.C. on the basis

of open competition from time to time.

. e



Y Aunegave. No-B-3
Ty . /’——‘é———'

. ‘r‘ :\ . ‘ - . . l '
. @ ’\’ . , ij * N
% NOede 12026/12/78-CHE, T 79
Y ' Governient of [ndia
i Ministry of Yealth and Family el are

(Denartnent ~f Health)
New Delhi, dated the 27th Jan.BIL////

TO ) ) . tt‘

411 the Participating Units in
the C.H.S.~(Except CGES, Delhi)

Subject: linpointrent of Medicel 0fficers on short-term
contract bhasis.
Sir, = -
. I an directed to invlte a reference to this
Ministry's letter No.u.12026/12/78-CHS I dated 11th May,
- 1978 on the subject nentioned above and to say that
. instead of limiting the mo¥ithly wage to Rs.1155/=~ the
© .4 Medicel Officers appointed in accordance with the
" above mentioiied guidelines will be entitled to all the
: allowances including Non-Practising-llowancé etc which are
admissible to Medical Officers at fhat station from time
to time in the pay-scale of Rs.650-1200. These orders
- will apply to all the Medical Ofriicers already appointed/
" to be appointed, in future, in accordance with the guidelines -
indicated in the letter under reference, with effect D
fron 1st February, 1981, ~ ‘

- 240 as elreedy stipulated in the letter undegr

referenice, «ll such appoint;nent;\J will be outside Central
,Health Service.’

Yours fatthfully,

o | - An SINGH)
O&s“‘g “ | (ggvngxMSECRETARY

@Imcwi’a
.G, H S 5 uCI&NOWu
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) 2. Will they be entitled to ' ' €>9'
Central Govt., Health — U\
‘ - Scheme benefits after - - No.
A payving the vrrescribed.
- contribution, -
3. Will they be entitled
to General Provident Fund No.
benefits. ’
. 4. Will they be entitled to  As the C.C.S.(Leave) Rules
eny forn of leave, Earned are not applicable to such
Leave, Casual Leave ctc. Officers, they will not
be entitied to any Earned
Leave, Medical Leave or
\ . . Casual Leava.
6. Does the admissibility of No conveyance allowance
. allowances include is admissible.- :
conveyance allowance also -
b
| Yours faithfully,
‘ .’ . C ' | Isd/"o o :
f ’ ' - = (R.N. TEWARI):
_ ;,'2"\4,& T P o UNDER. SECRETARY
Wdoy :
7 @;geciér, -
%y LUCE‘ W

@oG 9}10S°§

) - 2 WP S = G s cegquits se .
P . ~.-—-—-"‘ i el g R . L T
—— e
e et o e G T i s . A —
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NO. A»12026/13/88-0115, [
a Government of }ndia ;(\
Ministry of ilealth and amily Welfare ﬁﬁ://
( Department of Heaglth ) - / \_D

To

( All participeting Uniils of CHS)

Subjectt=appointment of Medical ¢cfficers on munthly wage
(contr:.ct) basis in the various Orgenisations
participating in the Centrgl deglth Service.

BRBRE
sir,

a I gn direcied to spy thet in order to tide over the
‘qifficult position in running the dispensaries smooathly on
account of shortgre. of Medlcgl Officers.the perticipating
units of the Centrgl Health Service were authorised to
make appointment of Medicel Officers on monthly wage
(contrect) basis in zccordance with the guidelines/instruc-
tions issued by this Ministry vide letter No.a,12026/12/78-
CHS.I dated the 118h May, 1978 as amended from time te time
The Medical Officers so appointed connot be regularised
urdoss they apgly to the Union Public Scrvice Commission
for :-ppointment to the posts of Medical Cfficers as and
whén  advertised and are recommended by the U.P.S.C. for

. apoointment on rejuliar basls on the basks of Combinnd

wd Medical Service Examinations/sclection by intervicw

methods. . "v
@?'Dﬁifgtg@L Yours faithfully,

-

P o

( P.8. T4NDUN )
UNDER SBCREL.RY TO THE GOVI, OF INDIA

tiew Delhi, dated the 20y
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Cuys
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| 2

. the Centrsl Qovi.Health Schemn Latkuow en & pay of Be2000/

A | ,——c,c'b}_._ .
T | Ho s 3=\46/86-COBS/LE0/ 2 0 3 ~
G o GoviOf Indde T T
Gehy Baps Fratep Rovg,buckesw - - ‘Q\Q

)\

N BEHOBAERUE -

O pp, SOMMNIA.SNVAINA. fe herery offered & Jost
of Mediosl OfTicer on purely montbly wige tontratl Bamls uynder

(Twe thousami) Puie plus all the wllowsheas which ere cdnisgikla

%o Medleal Gfficers v this statien from time to time,

: ‘ ntient 1% s8 chisr,. _ \
o  The appointmsnt will e qg@;@afs,ﬁ oB monthly vags
eontract wesiz for s peviod of B9 days. . amd this Office
resarves the pight to tersieste his/ber services at amy time
witheut =py notile or sssigning sy renson thereel, o

3 Bo eandidsts who hes more Lhuk one vife/tuswand
jiving or wbo heving & spouse living marrisge in say Cuge in
viich such marrisze aveid by ressens of 1bs Seking ploce dufing

ths 1ife tine ‘o7 sueh spouse sholl be eligible for appointpent

-G terse of sprointie

- \i:’.% {fﬁy of the gorvices under, ths Govt, of indis unlezs ihe Govi.
of i , , PR 98 ) nas
- for doing to oxespt muy sale cendidaste frow Yhe. speraticn ef

ndis after being sstisfied Lhat there are speclul gounds

¥o cendidule apgointed cr wenthly wmge Besis will be.

o
encitled for Medical Leeve iud cunveyance sllcwancs. Bowever

mext spell of comivact pavriod.

they will be entitled for 2) days of Earned Lecve and one avy

Cazasl leave for 30 days ef ssrvice with po enrfy forward to th-

5 Tu0 eppointest will B further Fubjsct tei=

4} | . Tne groduction of ecviificste of fintess from the

: ﬁii} - Productien of fellovwing ord

| ”x © {ertificsts of aged
ey

14y | Psking of an oeth of sllsgiemes to tha é@%&ﬁ%ﬁéﬁ |

of Indds in iBe presoribes fpra, 0
< L inald cevtificsges:
&) . Degros/Diploss/Cortifiente of Hducation snéd other

1 ficstions{slse bring 2 atiested sozdes of each)

. sgafinte of Bipths o _
& seriificate of cherscier frow the Ist Cless Hegis

Lraiefispeitad CETLceriiW ],

L A Gartifioute of previcus empleyment if eny.

. 5‘ . . -
o . the eandigite proves te Ubp feise or 1f the candisate is found
pirectoto have wiilfully supresssd on j :

cnrrriaile for removel frem the gerbless or suchk ellsr sstionse
T L (evhe BAY BEOR BECEIZETYe . | :

12 tny decleration gives or inforustion furrizied By

y maveriel information he w51l he

3¢ pr.aGayima Syivastava  pocepts the offer on LB

a¥ove tarms snd conditions be/she swould rebori to the umdere
 sizned Ammediacelylatest by 29 4 28 . 1T ne veply 48

reseived or the capdidanie fiils teo reperl petsomally by the
presoribed date, the effer will be freated as eencelled, BE Ta
wiil Be slioved for thojeiming t4 ihe poste ‘ S

. eputy Divasier,

| GBHSducKnoY

%@ QQY(W_;\ Swltvlc\si}‘(ucy‘_y( Sjn{@+qh ‘ '
g}? ¥ E 2 g vlg $ lf{ a t\, G?R*Yja‘. L) &_‘0"({‘5(‘,'. L‘U ‘L?y( ne W

/
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| Anneyue N s‘f@‘_ 7

——— ' C.OPY"'"

The Chief Medical Officer
Central Govt,. Health Scheme
®-A, Rana Pratap Marqg : |
Lucknow, =~ ' ‘ \
_ . o . -
Sir, 7 _ , h
With reference to your letter No, 3-46/ ge-
CGFIS/LKO/ZOB, dated 21.4.22 I hereby oive my acceptance
for the post of Medical Officer on contract basis
- My ecucationul certificates and other credentials
are already with the office, ,
Thankinq yéu. N
' \ )
| Yours feithfully
Sd/-
”_Dated: 2114@8? ( Driﬂ G, SRIVAST&V)
!
"
fets
. Director.




“'%ﬁ  " - “Before the Central Administrative Tribumal,
e . '  sdditional Bench illahabad,Circuit

Bench at Lucknow.

- W0 gy, 63 L

Original Application No.216 of 1b8Y

Dr.Garima srivastava eesesApplicant.
Versus

Union of India and others.e....Respondents.

L3
. | : © - Reply to the preliminary objection
. " filed 'on behalf of opposite parties.
VA g—

. The applicant, above =namad, in reply
to the preliminary objections.filei on behalf

of opposite parties begs to stabe as under:

S 1= That in reply to the contents of

paragraphs nO}l and 2 of the preliminary
"objection filed on behalf of opposite parties,
it is stated that sﬁfficiént cause has been
shown £Or the delay which has occurrel in
preferring_application LeseN0e216 of 1989 before
the Hon'ble Tribvunale It was after:conéidering-4
tﬁe cause shoWn by the applicant énd’the reasdns
for the delay in filing aDpllcathH before. the
Hon? sle Tf}punal ‘the Hon'ble Tribunal was |
_‘pleased to 1ssae notices o thp Opp031te parties

on the app¢lCdthH preferred by the-appilcgnt.
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~as the Hon'ble/Tribunal ﬁaé ample power to condone

the delay under & ection 21 of the Adminlstratlve

'Tricunals Actn More-over the cause of ‘action ,

in respeuf of the grlevances of the petitionew is

contlnuous one as her claim for contlnugtlon ;o

in oifice and reguidrlsation of serv1ces is a

chtlnuous cause of»actlon and goes on accaring

to her till the samé'is'meb.by'the_oppdsite parties.
In reply\tthhis para it is further statel that
even though the appllCdnt had submitted res;gnatlon
under coer01on and in certain mlsapprehension

that sbe douid not be able to continue in the

serv1ce after her marriawe. Be31des the Opp051te

. parties have,not ti1l date-communlcated the

r-accepténc? of the resignation tendered by the

anplicant and as such the resignation s&bmitted

by thé applicant under coercion and under certain
misapprehension is liable to be ignored” as no ?
re51éhatlon bacomes efiecblve until it is accepted,
by the app01nt1n5 dutnorlty. In reply to paras

under reply it is further stated thatlthe appllcant;/
is‘always_preparéd to work with utmost‘Sinéef;ty,
hénesty and_dedicétion to the service as- she héé
always been doing in the past as her work and
conduct whileawbrkiné on ﬁhe‘post of Wedical foicer
has always been above~board ang she hdS earned
appreciation of one ang all be they supnrior
officers or subordinaue employees She wouid have‘

continued to serve the opp051te parties if she

' o had not feared that_she would not be able to continue

her_job%after‘her marriage and if khe would not -

. . ) R
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§ /i\ have been put under misapprehension by the
opposite parties that her services would not be

réegularised and she would not be able to continue

| ‘ in this service for long time,

2, That in reply to the contents of paras

3,4 and 5 it is stated that the Hon'ble Supreme
] Gouft in Civil Appeal No, 3519 of 1984 and Writ
E Petition No, 1228 of 1986 Dr, P,P,Ravani and others
4_4 ' Versus Union of India and 6thers have béen
pleased to consider the similar objections which
have been raised in the instant application and

after considering the entire aspects in respect

of regularisation of the services of perscns

employed on monthly wage contract basis like the

| petitioner, had been pleased to direct the

opposite parties to regularise the services of the

persons,

thus, employed in temporary capacity.
N A true copy of the order passed by the Hon'ble
~ Supreme Court in Civil Appeal No, 3519 of 1994
| " and writ petition No@'lazs of 1986 is being annexed

snnexure No,R-1  hereto as Annexure NoRlto the reply,

3. That in viéw of the facts and circumstances

stated hereimabove the preliminary objection filed

on behalf of the opposite parties is liasble to be

| over-ruled by this Hon'ble Tribunal and the

application preferred by the applicent i

1t is 1psblke.
] Ly
SN
to be. heard and allcwed on merizingvivh'

Df,(Gavima Sriyastava)
Lucknow :Dated:

Appllcant
)Z}g “z 9. " 1-990@



, VERIF IBATION

! I,(Dr,)iGarima Srivastava, W/o Dr, Neel

\‘ .

u | S o S

j Kamal Srivastava, agedf}é years, R/c C/o Sri_S,P@
§ | Srivastava,'Shri Niketan', Gurdwara Road, Lucknow,
'f;

_ -~ do hereby vérify that the contents of Paragraphs
|

| |

_ ‘ of the reply

ﬁ o  are true to my pefsonal knowledge and Paragraphs

%‘4 | | 9 ‘ _of the same |
} are believed by mé to be true on the basis of record
% and those of Paragraphs | _’g__"' |

%. | of the same are believed by>me_to be true on the

i | ﬁaSis of the legal advice received and that I

L _

have not suppressed any material fact,, —

| - %

Signature of the applicant
Ay, .
Dated s_02 ///,/7’

Place: Lucknow.
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IN THJE SJFRLIE GOURT OF INDIA , i
OIVIL ArPRILATS % 2IGINAL JURISDICTION
' CIVIL A¥2EAL KO. 3519 OF 1984.
AND
WRIN PETITION NO, 1228 OF 1986,
L
ne. P.D.Co Ravant & Owa. .eevs Appellants - .
| Ve oy ' b ':}}:
Union of Indin & Cro. , «.++s Rospondents S
i 0L DR B
t _ Pwrsvant to the intcrin directions and suggestions made by?é>v
s us ﬁho-scrv100q of sovural ~7 the potitionors have already boen |
| rogularised and wo aro a-ggurscd thoet the sorvicos of dhe rost will
_ Alsn bn rocnlariged. Qi ia, aecvevar, statud by the loarned ocounsol
© for tho Unicn of India “lot?2rS can bo some problom rogarding thohf

./
g'fj“‘ s

genlarity sinec comc huve boon regularised carlior and eono lator.

’

of rOgularlautlon nalde ponduniclito aro naturally subjeot to our
fhnal orders. Thocu in rospool of whom ordors of rOgularisation

hwvo olruady booa issued wnd tho othors aro all partios before us;fﬁ‘

If the ordors of rogularigzation of appointment aro nado to Yoko
offect “fron thoir rospectiva daves of original appointuont ‘and y
sonlerity so deiernined TINve viill bo no-other problan, —She-vunis

PR

Gepal, lecairncd counsel aszweod us that non of tho doctors have any:u
objection to this course. 7t any be so deno.  This order disposos
~L tho aspeal and the Weit Tetition.

ad/-
(0. Chinmappa Roddy)
v .
ow Dolhi. ' sd/-

april 9, 10#7. ( MM, Dutt )

’Tho dlffgculty anticipatcd is capablo of oasy solution. All crdare

.
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